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ANNEXURE - ·13· 

GUJARAT POLLUTION CONT�O� BOAR�
--

• 
PARYAVARAN BHAVAN 

{�,,,., 

Sector-10-A. Gandhinagar-382 010 
Phone : (079)23226295 

Fax 
Website 

: (079) 23232156
GPCB •. www.gpcb.gov.1n 

Consent to Establish 
CTE Amendment No. 120072 

No: GPCB/ABD/AMC/CCA-796(02)/1D: 1267<,/ 64"� lt T6 

BY R.P.A.D. 

Date: 2 ... o l O ·r /z.o2'2-

� Mis. N.H.tl.•Textile Processors, 
Opp. New Dhor Bazar, 
Behrampura, 
Ahmedab;id - 380 022. 

Sub: Amendment to CTE under Section 25 of.Wat�r Act 1974 and Section 21 or Air Act 1981. 
Rer: Your application inward no: 255882 dated 04/05/2022. 

Sir, 
Without prejudice to the power.; of this Boarct under the Water (.Prevention and Control of Pollution). 

Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without reducing your 
responsibilities under the said Acts in any way, this is to infom1 you that this Board Grants Amendment 
to Consent to Establish to your industries located at Opp. New Dhor Bazar, Behrampura, 
Ahmedabad for addition of dry process, ETP: upgraa11tion .and for change in mode of discharge .of 
t;ftluent to Zero Liquid Discharge. 

·-�
Sr.No. Name of Product Quantitv (meter/month) 
· ·- _,___ 

t. 
--

2. 

. 3. 

4. 

Processine of Cloth 
Dry Processing of Cloth 
(Job Work of Stentcdn!! & Finishin2) 
Dry Processing or Cloth 
(Job work of Calendaring} 
Dry_Processing of Cloth 
(Job work of Felt &.Zero� 

_Existing 
4,00 000 

• The Validity per.iod or the order will be up to 31/05/2029.

SPECIFIC CONDITIONS: 

-

Proposed Total 
-- 400 000 

4,00,000 4,00,000 

--

1. Unit shall comply with ,the order or the Hon'ble High Court in the matter of writ petition
no.PlL 98/2021 and PlD,i'I0/2021. • • 

2. Unit shall submit "N<t'arainage connection" letter from AMC prior to CCA-amendment.
3. Unit shall renew <?GWA permission for withdrawal of Ground Water prior lo expiry time lo

time & submit a1c pv to this office.
4 .• No ground w.{e} shall be withdrawal without prior permission rrom CGWA as per NGT 

order I\, 
5. Industry ball manage Solid Wastes generated from industrial activities as per Solid Waste

Manag(ment Rilles-2016 (solid waste as defined in R�(46))
(o I t-,_. , 

�
o· • .  ��

�?:7 

17..rjf 

0� 

Page I of4 

Clean Gujarat Green Gujarat 
1so·-·9001 - 2008 &_ISO -14001 - 2004 Certified Organisation 
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ANNEXURE- D 

GUJ 

GPCB 

P L UTO 

PARVAVARAN EHAVAt . SECTOR 10·A, 

GANDHfNAGAR • 382010, 

(T) 079-23232152

CCA-Atnendmenl 
CH-122042} 

BY RPA.O 

No: GPCBlABO/AMCICCA .. 7:96(2)11O:12676/ Date-: 

To. 
Mis. N.H.H. Textile P,:occssors. 
Opp. N.cw Ohor Ba;tar. 
Buhtampura, 
Ahmedabad - 380 OZ2. 

SUB: Amendment In the consolidated :c:oniHmt & #\\,llhorI_zaUon of the Board. 
REF: 1} CCA issuC!d by this office vide order no; AWH-98473· dated 04/01£2019 

vatid uµ to 25/1"1/2023. 
2) CTE an,endment 1ssu<?d lly u·us office vidc order no: 678476 dated

20/0712022 'lraJid up to 31/0512029
:l) Your CCA Amendment Application inward Id No. 261238 dated 

30/07/2022, 

In exercise of th?. por,c, j:onfnrrod unu-e, s.octlon--7.!> of the Water (Pmvennon ano 
Control of Pollution; Ac:-197�. under sechon-21 or tho Air Ptt!venhon and c�otwl o• 
Prill1,1�nt- I S81 ;:md Aulhod�bon un.aer rule 6(7) of Uie 1-137.il!'UdU!i AnJ Ollu::, Wast.ct 
(M;magc.mi::t"ll and Tr·ariScJottary I Rures 2.016 & framec, 1.Jod.sr the Envu<>ntneol 
(Pr�tectlo.n) Act• )9es Th� eoatd has grante!I CCA vtde ord�r No AWH-98473 issued 
vlo� lhfS office order no GPCll/ABDIAMCtCCA-796/10�'126761492741 dated
29l0112019 valid upto 25, l 112023. 

The Board r.as i�ht to. review and :Jmend lr.e c:011d{t1ons or tho sn,LI CCA.and 11s 
ament1rneot ordars Now co11s1C1eting your apphcauon for CCA arn'3ndment inwnrd lfl 
no. 26i23a dated 30/0i'/202? \hp �n,d OCi\ order is ameno�Q as below: 

1. The order shall be read as. CCA amendmant Order No.: H· 122042 Oate ot LSsuc�
1,1/10(2022, W,Ud tJP to 2S111/202.J.

2 Ccmdillon .No..2 or the Sa\.d CCA order is amended below: 

I. 

2 The consents shall lle 111J'ttd up lo 2511112023 l0t use of outtet for UiE- dii:-charge of 
6v trade elfluent a11d e�i�on due 10 ope,atlon of lnd1Jslrir;11 plant ror manufae!ure of the 

tollowmg rtems t pro�s rs Pmended as oerow 
\ 

Sr 1�lo,, N.amu �Producl I Quantity (n1eter/month)
\ 

q;,'v \ Existing \ Proposed I Tohll 1 

1. � I - I -
�ocassmg of Clo th ! 4!0.000 } - _ -1 00, 000 \

�l �'o- . 
1.r'Y 

<,;. 
Clean Gujarat Green Gujarat 

Weosile; https://gpcb.gujarat.gov in 
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PCB ID: 12676/CCA Renewal 

To 

SENIOR ENVIRONMENT ENGINEER 

Unit head - Ahmedabad (East) 

Gujarat Pollution Control Board 

Paryavaran Bhavan 

Sector 10-A, 

Gandhinagar 

FASHION CREATORS 

' ' 

ANNEXURE- E 

"'.H.H. 11-llll 

PllO(IIIOlll 
(N H HOKABA.I GROUP) 

Opp. Shell Petrol Pump. 
Danilimda - Behrampura BRTS Ruad. 
Behrampura, Ahmedabad-380022. (INOIJ\) 
Tele +91-79-25359132, 25397787 
E-mail: nhhtexule@gmail.corn

Date: 28-09-2023 

Sub: Application of CCA Renewal for M/s. N.H.H. Textile Processors, located at Opp, New Dhor Bazar, Behrampura, 

Ahmedabad-380022. 

Ref: 

1. CCA Order no: AWH-984 73 issued vide Letter No. GPCB/ABD/ AMC/CCA-796/I D: 12676/4927 41 on dated

29/01/2019

2. CCA Amendment order (H-122042) issued vide Letter No.GPCB/ABD/AMC/CCA-

796(2)/ID:12676/686682 on dated 19/10/2022

Respected Sir, 

We, M/s. N.H.H. Textile Processors (Unit-I) located at located at Opp, New Dhor Bazar, Behrampura, Ahmedabad-

380022. We are having valid Consolidated Consent and authorization (1) Order no. AWH-98473 issued dated 

29/01/2019 (2) Amedmnet in CCA order No: AWH-98473 on dated 19/10/2022 for product mentioned in order and 

having validity up to 25/11/2023. Now as the part of compliance of our existing CCA, we are applying obtain CCA 

renewal to the board for manufacturing of Product as per mention in Earlier CCA order. 

Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal there will be 

no change in production activity, raw material consumption, water consumption as well as wastewater generation, 

Fuel Consumption and hazardous waste generation will remain same as it is. 

The details of Production, Water Consumption, Wastewater Generation and Disposal, APCM and Hazardous Waste 

Generation and Disposal for our CCA renewal is given hereunder 

Product Details 

Sr. 
Product Quantity 

No. 
1 Processing of Cloth 4,00,000 Meter/Month 

Orv ProcessinQ of Cloth ( Job work of StenterinQ & Finishinq) 
2 Dry Processing of Cloth ( Job work of Calendering) 4,00,000 Meter/Month 

Orv ProcessinQ of Cloth ( Job work of Felt & Zero) 

• @000 Uploaded in XGN on 10/10/2023 17:24:49 from IP No: 172.16.31.15. 
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider. 
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ANNEXURE- F 

N.H.H. TEXTILE PROCESSORS 
Opp. New Dhor Bazar, Sewage Farm noad, Behrampura, AhmedabacJ 380 022

PCB 10: 12676 Date: 31-01-2024
To 
SENIOR ENVIRONMENTAL ENGINEERRe�ional office - Ahmedabad {City) 
Guiarat Pollution Control Board {Old Building)
Paryavarn Bhavan, Sector 10-A 
Gandhinagar-382010. 

Sub: Reply of Written Instruction given during Board official inspection dated 30-01-2024.
Rel: Inspection of Board official dated 30-01-2024 and writlen instruction given during inspection.

Kind Attention: Shri P.A Parikh (AEE), Shri J.V. Lakdivala (APE, GCPC)

' ,. 
Respected Sir, 
We, N.H.H Textile Processors {Unit-I) is having its unit for Processing of Cloth having capacity of 4,00,000
Meters/Month at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which we have obtained
Consolidated Consent & Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA
amendment vide order No; H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing
of cloth having capacity of 4,00,000 Meter/Month Job work for Stentering, Finishing, Calendaring and felt
having capacity of 4,00,000 Meter/Month granted Gujarat Pollution Control Board. we have also applied for
CCA renewal application vide inward no: 303780. 
We are informing you that Board Officials has inspected our site on dated 30-01-2024. The point wise
compliance of the same is as below for your kind consideration. 

Point No 1: During visit Unit was under operation condition
Compliance: In Connection with we would like to inform you that we have obtained Consolidated Consent
& Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No;
H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order
and we have also applied for CCA renewal application vide inward no: 303780. Yes, the Plant is in operation,
and all the units are in working condition as the Processing of Cloth and job work for Dry Process for
stentering, calendaring, Finishing, Zero is going on. We assure you that we will comply the all condition
mention CCA order, which is issued by board 

Point No 2: Collected two number wastewater sample from ZLD unit (1) Collection tank, (2) Final
Holding Tank. 
Compliance: We assure you that we will comply the all condition mention CCA order, which is issued by
board. Board office was collected two number wastewater sample from Collection lank and Final holding
tank. 

Point No 3: during visit boiler and TFH was in operation condition and collected air sample form its
common stack. 
Compliance: In this regard, we would like lo Inform you that we have already provide adequate APCM and
we have also operate on regular basis. During visit board office was collected air sample form Common
stack, which is attached with Boiler and TF

�,
@� 

/ I I -.- :.,, 

-� t " ;;!?�I/
\ .' ,-......___; ---�- 'Z 0 

�--

• 03-02-2024 Uploaded in XGN on 03/02/2024 11:43:57 from IP No: 172.16.31.15.

P.ice l of 3 

- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider. 
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ANNEXURE-' H
I 

GUJARAT POLLUTION CONTROL BOARD 

Paryavaran Bhavan, Sector- I 0/ A, 
Gandhinagar - 382010 

23222756 
Website: www.gpcb.gov.in 

https://gpcbxgn.gujarat.gov.in 

REJECTION ORDER 

GPCB ID : 12676 

NO. GPCB / ABD / CCA / ABD-AMC-88 /811973 dated 21/05/2024 

To, 
N.H.H.Textile Processors, Category: RED/ SMALL 

Plot No: Phase No: , 
opp: new dhor bazar, baehrampura, 
AHMEDABAD - 380022 
Contact Person: yasin f. hokabaj, Mob:9825009786, Ph:25359132 
DIST: Ahmedabad, TAL: Ahmedabad, SIDC: Dani Limda 

Subject: CCA-RenewalRejection Order 

Reference: Your application Inward No 303780 Dated 22/02/2024 

In exercise of the power conferred by clause (b) of sub-section (1) of section 27 of the Water (Prevention and control 
of Pollution) Act,197 4 and sub-section (4) of section 21 of the Air (Prevention and control of Pollution) Act , 1981 
and Rule 7 of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, framed 
under Environment (Protection) Act -1986.This Board is empowered to reject the Consolidated Consent and 
Authorization. 

Your above referred application is hereby refused for the following reasons 

1 I) We may reject the CCA Renewal for as mention reasons : 
1. Any expansion and in-house ZLD system for existing units are not acceptable considering current
scenario of the Ahmedabad city area.
2. As per AR shows of Air sample 's AR shows results of parameter- PM -433 MG/NM3 which higher
than consented norms.
3. Unit has not pay due lab bill till date.

You shall not carry out any activity mentioned in as applied in above referred application without prior consent of 
this Board. 

Please note that to operate an industrial plant without prior consent is a punishable offence as deemed fit under The 
Water Act, 1974, The Air Act-1981 and The Environment (Protection), 1986. 

Hence you are directed to comply above reasons and re apply for obtaining valid CCA. 

GPCB ID : 12676 

Outward No: 811973 

Page 1 of 1

For and on behalf of 
GUJARAT POLLUTION CONTROL BOARD 

�-- --
'- 5-- ��� --=�..:::.,-:::::. .:::::::,. 

---••-••-•--•-
M 

( T.C. Patel, EE -Ahmedabad (City)) 

• Printed On: 21/05/2024 06:07:PM 1!J • �
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ANNEXURE-I 

PCB ID: 12676/CCA Renewal reapply 

To 

SENIOR ENVIRONMENT ENGINEER 

Unit head-Ahmedabad (East) 

Gujarat Pollution Control Board 

Paryavaran Bhavan 

Sector 10-A, 

Gandhinagar 

FASHION CREATORS 
(N H HOKABAJ GROUP) 

Opp. Shell Petrol Pump. 
Danilimda - Behrampura BRTS Road. 
Behrampura, Ahmedabad 380022 (INIJII\J 
Tele +91-79-25359132, 25397787 
E-mail : nhhtexlile@gmail.com 

Date: 27-05-2024 

Sub: Re apply Application of CCA Renewal for M/s. N.H.H. Textile Processors, located at Opp, New Dhor Bazar, 

Behrampura, Ahmedabad-380022. 

Ref: 

1. CCA Order no: AWH-98473 issued vide Letter No.GPCB/ABD/AMC/CCA-796/ID:12676/492741 on dated

29/01/2019

2. CCA Amendment order (H-122042) issued vide Letter No.GPCB/ABD/AMC/CCA-

796(2)/IO: 12676/686682 on dated 19/10/2022

3. CCA renewal Rejection order issued vide letter No: GPCB / ABD / CCA / ABD-AMC-88 /811973 dated

21/05/2024

Respected Sir, 

We, Mis. N.H.H. Textile Processors (Unit-I) located at located at Opp, New Dhor Bazar, Behrampura, Ahmedabad-

380022. We are having valid Consolidated Consent and authorization (1) Order no. AWH-98473 issued dated 

29/01/2019 (2) Amendment in CCA order No: H-122042 on dated 19/10/2022 for product mentioned in order and 

having validity up to 25/11/2023. Now as the part of compliance of our existing CCA, we are applying obtain CCA 

renewal to the board for manufacturing of Product as per mention in Earlier CCA order. 

Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal vide 

application inward ID: 303780 Dated 22/02/2024, which was rejected by the board vide above referenced letter 

mentioning the rejection reason. In connection with we have apply for Reapply for CCA with Compliance of 

Rejection point as per below 

Point 1. Any expansion and in-house ZLD system for existing units are not acceptable considering current 

scenario of the Ahmedabad city area. 

Compliance: We are informing you that we are operating this unit from more than 60 years at this location. There 

are many laws and regulation comes and we have obtain all permission pertaining to our unit time to time. We have 

also obtain permission from Gujarat Pollution Control Board since its establishment in 1976. We are also to inform 

you that the last CCA we have renewed in 2019. 

We are informing you that we have obtain CCA vide no. AWH-98473 issued dated 29/01/2019 to discharge effluent 

in Drainage line of Ahmedabad Municipal Corporation. 

• 27-05-2024 Uploaded in XGN on 27/05/2024 18:56:52 from IP No: 172.16.31.15.

- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider.
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PCB ID: 12676 
To 
S ENIO R ENVI RO NMENTAL ENGINEER 
Regional office -Ahmedabad (City) 
Gujarat Pollution Control Board (Old Building) 

Paryavarn Bhavan, Sector 10-A 
Gandhinagar-382010. 

Sub: Reply of Written Instruction given during Board official inspection dated 19-07-2024. 

ANNEXURE-':r' 

Date: 20-07-2024 

Ref: Inspection of Board official dated 19-07-2024 and written instruction given during inspection. 

Kind Attention: Shri D.S. Patel (S.O), Mrs. N.R. Prajapati (AEE), Shri T.C. Metaliya (AEE) 

Respected Sir, 
We, N.H.H Textile Processors (Unit- I) is having its unit for Processing of Cloth having capacity of 4,00,000 
Meters/Month at Opp, New Dhor Bazar, Behrampura Ahmedabad-380022 for which we have obtained Consolidated 
Consent & Authorization having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No; 
H-122042 on dated 19/10/2022, which is valid up to 25-11-2023 for processing of cloth having capacity of 4,00,000
Meter/Month Job work for Stentering, Finishing, Calendaring and felt having capacity of 4,00,000 Meter/Month granted
Gujarat Pollution Control Board.
Now as part of compliance of our Existing CCA, we are applying to the board to obtain CCA Renewal vide application
inward ID: 303780 dated 22/02/2024, which was rejected by the board vide order no GPCB / ABO/ CCA / ABD-AMC-
88 /811973 dated 21/05/2024. In compliance, we have already re-applied for CCA renewal rejection with compliance
of rejection order vide CCA re-apply inward no 313621 on dated 27/05/2024., which is under scrutiny at Regional office
level. Board Officials has inspected our site on dated 19-07-2024. The point wise compliance of the same is as below
for your kind consideration.

Point 1. During inspection, the unit is in operation and cloth. processing (Dyeing, printing, finishing, etc.) is 
going on. 
Compliance: In Connection with we are informing you that we have obtained Consolidated Consent & Authorization 
having Vide Order No: AWH-98473 dated 04-01-2019 and CCA amendment vide order No; H-122042 on dated 
19/10/2022, which is valid up to 25-11-2023 for Production as per mention in CCA order. We have already re-applied 
for CCA renewal rejection with compliance of rejection order vide CCA re-apply inward no 313621 on dated 27/05/2024. 
The Plant is in operation and manufacturing within consented quantity, and all the units are in working condition as the 
Processing of Cloth and job work for Dry Process for stentering, calendaring, Finishing, Zero is going on. We assure 
you that we will comply the all condition mention CCA order, which is issued by board. 

Point 2. Unit has provide primary + secondary+ UF+ RO-1+ RO-2 +MEE+ ATFD . During the inspection MEE 
and ATFD was no in operation, which is utilized as per requirement. Please clarify for the same and also 
maintain logbook for MEE and ATFD 
Compliance: We are informing you that we have installed an adequate Zero Liquid Discharge Effluent Treatment Plant 
with RO and MEE-ATFD. During the inspection, the board officer observed all machinery and equipment. We operated 
the MEE with ATFD within the consented quantity. 

Additionally, we inform the board office that at the time of inspection, we started the vacuum process in the MEE early 
in the morning around 7:00 AM on that day. The MEE operation can only begin after the completion of the vacuum 
process. Therefore, the MEE and ATFD were not in operation at the time of inspection. We would like to inform you 
that, as per the given technical details, the MEE+ ATFD requires an input TDS of 150,000 grams per liter to operate 
MEE. We have attached here with technical details given by suppliers for your kind reference. 

We assure your good office that we will operate and maintain the system on a regular basis. We have attached the 
logbook as an annexure for your reference. 

- 23-07-2024 Uploaded in XGN on 23/07/2024 14:49:22 from IP No: 172.16.31.15. Page 1 of 3 
- Note: IP of machine is captured by the browser of client machine.IP is depends upon the Internet Service Provider. 
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1. Name &

2. Address of the Unit

3. Nature of Sample

4. Sample Collected By

ANALYSIS REPORT FOR AIR 

TYPE : Stack-Flue Gas 

Sample ID:457008 - Analysis Completion:30/09/2024

Yarn/ Textile processing involving any effiuent/emission generating 

processes including bleaching, dyeing, printing and colouring/ LAB 

Inward : 109696 

: N.H.H.Textile Processors - 12676 

' ' 

ANNEXURE - 1--

I 

Gujarat Pollution Control Board 

Central Laboratory 

Paryavaran Bhavan 

Sector-10A 

Gandhinagar-382010 

Tele:23222756 

: Plot No: Phase No: ,OPP: NEW DHOR BAZAR,BAEHRAMPURA 

AHMEDABAD - 380022,Taluka : Ahmedabad, District: Ahmedabad, GIDC : Dani Limda 

: REP-Representative/Grab, (lnsp Type: APP-On Application) 

M.J .Shah, SO

5. Date & Time of Collection & Receipt 26/09/2024, (1250 to 1320)

30/09/2024 & 30/09/20246. Date of Start & Completion of Analysis

7. Sampling Point

8. Fuel

9.APCM

10. Thimble & Weight (gm)

11. Temperature on Collection

12. Volume-Gas Passed

13. Parameters

Sr Parameter 

1 PM-Stack 

2 SO2-Stack (PPM) 

3 NOX-Stack 

From common Stack attached with Steam Boiler and TFH followed by APCM ~

Wood

Multi Cyclone with TFH, Multi Cyclone & Bag Filter with Steam Boiler

22/2196

& Volume-Absord Media : 50 mL of each 

450 Litre for PM and 60 Litre for gases 

3 & Oper Time(Min) : 30 

Unit Test Method 

MG/NM3 IS: 11255 (Part - 1 ), 1985 (Reaffirmed 1999) 

PPM IS: 11255 (Part - 2), 1985 (Reaffirmed 2009) 

PPM IS:11255(Part-7), 2005 

Range of Testing 

1 - 5000 mg/NM3 

5 - 500 mg/NM3 

5 - 500 mg/NM3 

Result 

49 

15.90 

0.154 

Laboratory Remarks : Approved. By:682-aee_682 Dt.: 30/09/2024 

Dr. S. N. Agravat 

Field Observation 

30/09/2024 18:04:12 61 F2272A-2276-4C97 -AA3B-33C2CA 7DCAE7 Page 1 of 1 
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[NPJ] 

Item No.1 

ANNEXURE- P

(Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

[Through Physical Hearing (With Hybrid Option)] 

ORIGINAL APPLICATION N0.15 OF 2024 (WZ) 

Surti Mohmmed Aaqib Irfanbhai .... Applicant 

Versus 

M/ s A.R. Enterprise & Ors. . ... Respondents 

Date of hearing: 31.01.2024 

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant Applicant-in-person present 

ORDER 

1. This Original Application has been filed with the prayer that

respondent No.1 M/ s A.R. Enterprise be directed to cease uncontrolled 

emissions and unauthorized discharge of effluents. It is alleged by the 

applicant, who is appearing in person, that he is a social environmental 

activist and that respondent No.1 is a textile cloth manufacturing and 

processing unit situated in Danilimda region of Ahmedabad and its 

primary operations involve the utilization of a steam boiler, which lacks 

in dust collectors, water scrubbers and bag filters because of which air 

pollution is happening in the local area. Besides that, the applicant has 

also alleged that there is significant gap between the claimed 

implementation of Zero Liquid Discharge (ZLD) technology and the unit's 

actual water consumption related to treatment capacity and that the 

industry is discharging unauthorized effluents into storm lines, affecting 

Page 1 of 2 
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